CENTRRL ADMINICTRATIVE TRIBUNAL

BﬁNGﬁEﬁﬁE BENCH
';Second Floor, A
Commercisal Complex,
Indiranagar, .
. i Aﬁungalore-SGO 338.‘-
: '/' o Dsbeo°28 MAY 1993
. NPPLICATION No(ss 619 of 1992. ;
o AEEl.j:EEDi‘.(.gl B. Raghotham Rao ' w/s. Bgﬁgggggnt(sﬁecretety "
oy Lo - * Govt,of "Tndia,DPAR,Neu Delhi &
L | Ti T . B ' - Others,
| . 8 C Sacretst :
% T Sri B.Raghothem Rao, IFS., 5* ' G:é::naazieof z;rnatake,
—~ " -8/o.Late B. Seshagiri Rao Deszi, " Vidhane Soudhe,
% - ' Beputy. Conaervatur of Forests, ~ Bangslore~560 A
I Koppa Division, Kaoppe, E -
i v ﬂhikkamagalur District. : 6. ‘Secretary,
) ' \2// : Department of Farests,
h \2.  Dr. m S,Nagareja, v B #nimal Husbhandry and
oo ~ Advocete,No,11, . :
: fisheries,
\! : II Floor 3u;atha Complex, Govt.of Karnstka,
;w o Gandhznagar,Bangelore-Q ‘Vidhan Soudhak, .
. | ; * " Bangslore-560 bO01,
i 3. Secretary, : . ’ . s
W Ministry of Personnal Pubmlc 7, $h.M.S.Padmarajeish,
i - Grievences and Pens °"s’ : Centrsl Govt,Stng.Councel,
ﬂt" _.North BIOCk, New: Del io - High Court: BUildiﬂg, ‘
i : . Bangslore-560 001,
a 4. Secretary, _ '
i ' Ministry of Environment and Forests, _
i Department of 'forests, 8. Sh.M, H Motigi, |
ki Paryavaran Bhavan, Govt.Rdvocete, :
1& - C.G.0, Complex, Lodhi Road, _ Advocate Genaral 8 foice,,
= o Neu Delhi-110 003. b - KJA.T. WBnit,
— i g _— ' "~ Commercisl Camplex,
H ' : - : o - .. Indiranagar,
i1$ B ' : - . Bengalore-38
i *fiaﬁﬂﬁﬁcfiﬁgf-' ding:of co 195 pf the Order.

e Centraluﬂdm1n1<-r thB Tflbunal"Ban"éiore‘sench”f
Bangalore. : . ~

Please find enclosed hereu1th a, copy, of. the ORD 7

STAY/INTERIN ORDER . passed . by . this - Trlbunal in the ebove séld
applicatl.n(s) on _Zﬁt_'} ﬂay,1993.
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BEFDRE THE CENTRAL ADMINISTRATIUE TRIBUNRL

DATED THIS TUENTY sxxrn_oAy OF MAY, 1993

| Present° Hon'ble Shri ‘S, Gurusankaran, Member (A)

Hon'ble Shri A.N, Vujjanaradhya, Member (3)

, . & o
APPLICATION ~0.519/1992

Shri B.Raghotham Rao, I, F.S.,

ed 57 years,
570 Late Shri B,Seshagiri Rao Desai,
Deputy Conservator of Forests,
Koppa Division, Koppa.
Chikmagalur (Distrlct)

QDr. m.s. Nagaraja - Advocate) | e« .Applicant
, Versus
1. “Union of India

repressnted by Secretary to Gavernment
Ministry of Personnel, Publlc Grlevances_
and Pension,

Neu Delhi,

. 2, The Secretary to Government, -
Ministry of Environment & F orests,
Department of Fforests,

Paryavaran Bhavan,
CGO Complex, Lodi Road,
Neu Dalhi-110 oo1,

3, State of Karnataka '
represantad by Chief Secretary to Government,

Vidhana Soudha,
Bangalore,

4. The Secrstary to Government,

Department of Forests, Animal
Husbandary & Fisgheries,
Government of Karnataka,
Vidhana Soudha,

Banga;ora.

(shri m,S. Padmarajaiah for R1 and R2 & Shri n H. :
Motigi for R3 and R4 - Advneate) . «s Respondents

.-

This application hav1ng coms up for orders

éaéxberogé fhis Tribunal today, Hon'ble Shri A.N. VUJJanaradhya

. N/ _
ﬁﬁe following.

eea2/-

U Tothe MibR
zy*-ﬁﬂfﬁff_'

......

e kL e & & s b S

W ek oy - M

.




—2-

In this application filed under section 19
of Administrative Tribunals Act, 1985 the applicant seeks
the follouing reliefs: '
1. To direct the respondents to correct the
date of birth o% the applicant, as 4,1,1936
and direct them te continue the applicant
in sarvice till he actually attains the
age of 58 years in terms of such corrected

date of birth till 31,1,1994,

2. To grant all conssqusntial benefits.

2. Briefly stated, the ctase of the applicant 1s
ag below:

' The applicant uho joined service as Range
Forest Officer, came to be promoted as Assistant Consarvator
of Forests in Karnataka and was subsequently inducted to
I.F.5. on 27,11,1989 as pér Apnexure A1, Applicant was
born in Mehaboob. Nagar District in erstwhile Hyderabad
State. In the High School records the date of birth (0.0.8.
for short) of the applicant was recorded as 01,4,1345F
(Fasli) as can be seen in bonafide certificate (Annexure
A2) as also in the extract of admission register (Annexure
A3) consequent on the appointment of the applicant, his
00B cams to be recorded in Christian era as 15,1,1935 on
the basis of DOB mentioned in High School Certificats,
Applicant during the year 1990, came to knowm in the office
of the Accountant Generel from the ready reckoner that the
equivalant of 1.4,1345F is 4.1,1936 Christian era, There-~
fore to assert the right to continue in service till the
applicant attained the age of 58 years, under Rule 168 of
A1l Indian Services (Pension, Death cum Retirement Benefits)
Rules 1958 (Benefit Rules for short) made a representation
as in Annexure A4 to the Government of Karnataka, which
in turﬁ madé a reference to Government of India by letter

dated 10,3.1992 (Annexure A6),

b
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3 The representation of the appllcant came to

be regected and the applicant has since retired ulth effect

\ from 31.1,1993 on attaining the age of superannuation,

4, - Respondents 1 and 2 on the one hand and R3
and R4 on the other have filed seperate replies raising
similar grounds and denying the claim of the applicant..

Some of the important contentions among others may be

briefly stated thus: This is not a bonafid@ clsrical

mistake on the basis which alone alteration of DOB can be

~made under Rule 16A (4) of Benefit Rules., The ¢laim is
also barred under section 4 and 5(2) of'Karnataka State
Servants (Determination of Age) Act 1974, (Karnataka Act
for’short) besides del;y and latches,

5. Or, M.S.Nagaraja for ths appllcant Shri
M.S.Padmarajaiah for R1 and R2 and Shr1 M.H.Motigi for

R3 and R4 were heard at length and perused the records,’

6. . According to the applicant, his DOB was
recorded in Fasgli era as 1,4.1345F when he uas admitfed
to School and aé seen in bonafied certificaté (Annexure
A2) and extract of admission register (Annexure A3), equi-
valent chrisﬁian era being 4.1.1936.and not 15.1.1935
recorded by mistake in his Serwice Book (Annexure A4),

b wohrep by
which mistake, he neted in the office of Accountant General
during the ysar 1990 when he happened to come across a
ready reckonsr relating to;fasli era and3Christiah era,
The représentation made by the applicaht for necessary

Wﬂ%z
g \;wcorn@ctlon of his DOB in Servicse: Book, which came to be

3 . é/“\; \e\! oo e, L, u\
5‘//§}’f;’ fonyarded by State Government to Union of India on 10,3.,1992
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by State Government by its letter dated 27,1,1993, 1In the‘

meanuhile, the applicant had made this application,

7. It is the contention of the learnsd counsel

for the applicant that mistake in DOB is a bonafide clerical
mistake while converting the date from Fasli era to Chris-
tian era and that the same could be corrected at any time
before retirement under sub rule 4 of Rule 16-A of Benefit
Rules, The said rule 16-AR is as belouw

"16-A, Acceptance of date of birth-(1) For

the purpose of determination of the date of
superannuation of a member of the serwvice,
such date shall be calculated with reference
to the date of his birth as accepted by the
Central Government under this rule,

16(AY(2) Inrelation to a person appoinfed,
after the commencement of the All India

Services (Death-cum-Retirement Benefits)
Amendment Rules, 1971,

(2) Indian Administrative Service under Clause
(a) or clause (aa) of sub-rule (1) of rule
4 of the Indian Administrative Service
(Recruitment Rules, 1954 or

(b) the Indian Police Service under clause (a)
or clause (aa) of sub-rule (1) rule 4 of
the Indian Police Service (Recruitment)
Rules, 1954 or

(c) the Indian Forest Service under clause (a)
or clause (aa) or sub-rule (2) of rule 4
ot the Indian Forest Service (Recruitment)
Rules, 1966. ‘

the date of birth as declared by such person
in the application for recruitment to the
service shall be accepted by the Central
Government as the date of birth of such person,

16A(3) In relation to a person to whom sub-
rule (2) does not apply, the date of birth
as recorded in the service book or other
similar official document maintained by the
concerned government shall be accepted by
the Central Government, as the date of birth

of such person,

16A(4) The date of birth as accepted by the
Central Government shall not be subject to

any alternation except where it is established
that a bonafide clerical mistake has been
committed in accepting the date of birth under
sub-rule (2) or (3)."

o
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Under Rule. 16A»(3), which is the one appllcable to the
appllcant hls DOB. came - to be . recorded in hls service book
vhen he was promoted to ItS on the basis of the one recorded
in his service book maintained by the State Government

which in turn was recorded as declared by the applicant

and that DOB is 15,1,1935, It is no doubt true that under
Rule 16-A (4) of Benefit Rules, that any bonafidevclerical
mistake committed in accepting DOB may be ajtered. 1In this
connection, the learned counsel for the appllcant referred

to several decisions of varlous Trlbunals and Courts, to

which me shall make a brief reference,

; 8. : In Union of India Vs. V.K, Sharma (5.L.3. 1989
é% (1) CAT 592) CRT.(Chandigarh.BencH) came to'reject the

; oppeal of UUI'holding that the decreé for alteration of
| DOB of fespondent was notlopen to question, 15 this case,

‘respondent belonged IFS cadre of Himachal Pradesh.

9, In Naven Chander Chakraborty Vs, UOI ({1993 )
23 RTC 554, Gauhati) applicant belonged to IFS cadre of
State of Rssam.‘ Govt of Assam had accepted and corrected
the DOB of the applicant as 31.12,1938, but not UDI. Tri-
bunal, holding that the right to seek correction of 0OB
continues during servicé, had allowed the application

v bov A
observing that the claim was not based by delay,

10, Some of the other decisions referred to ﬁ%t
the applicant are

(a) Ram Vinay Sing Vs, UOI
(1991 (3; (CAT) SLJ 523 (Patna) (Railuay
Service

ﬂ(b) Rajinder Kumar Vs. uo1
(ATR 1989 (1) CAT 557 (Patna Bench) (Rall way
Service)

k/ . .‘.....'6/-
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(c) S.P. Dhaul Vs, State of Himachal Pradesh S

(1989 (2) SLJI (CAR) 154)
.

{(d) R, Renugadasan Vs, UOI
(ATR 1992 (1) CAT 475 Madras)

(e) K.V,Jain Vs, UDI (ATR 1992 (1) CAT
162 Jabalpur) (Income Tax Service)

(f) Taluk Prasad Trigati Vg, State of Utter
Pradesh {1992 Lab IC 1246 Allahabad

High Court) (Police Service)

(9) Ramanujam Singh Vs. UOI (1992 (20) ATC
Calcutta Bench) (Bihar Police)

{(h) md, Abdul Wahab Vs, Chairman, National
Rirports Authority (1992 (21) ATC 181
Guuwahati Bench) (Airport Service)

(1) madan Lal Vs, UOI Jodhpur Bench) (Railuay
Service) flaay (31) ATC 245 Iy

In most of these case alteration of DOB sought
came to be allowed on the basis of the merit of each of :
such cases, except in the case of 5.P. Dhaul and Madanlal.

None of these decisions is an authority on any point of lau

-and the decision in sach of these cases is based on the

o

RN

facts peculiar to the same as alsg in the two matters reterred
to earlier ie. that of V.K,Sharma and Naven Chander Chakra-

borty who were in IFS cadre,

h

1 e. Applicant herein has not produced any birth

register extract, but has produced only bonafide certificate
(Annexure A2) and admission register extract (Annexure A3),
But the fact remains that DOB of the applicant came to be
recorded in his service register as 15,1,1935 as declared

by him when he joined the service in the State Government
We thet braprlodh and Az phen Ao fhe-
and the same, was inducted on promotion to I.fF.S. This being

A

the cass, unless the DOB of the applicant in service record

of the applicant maintained by the State Government is altered,
the same cannot be altered in the service record after he uwas

promoted and inducted to I.F.S. Alteration of DOB in the




service reqgister of applicantfcannot be effected becauss
of the provissions of section 4 and 5(2) of Karnataka Act
of 1974, Section 4 of the said Act reads thus:

"4, Bar of alteration of age except under the
- Rct -~ Notwithstanding anything contained in

any law or any judgement, decree or order of |

any court or other authority, no alteration
of age or date of birth of a State servant
as accepted and recorded or deemed to have

3 been accepted and recorded in his service
register or book or any other record of ser-
vice under section 3 shall, in so far as it
relates to his conditions ot service as such

state servant be made except under Section 5"

.

Section 5(2) of the Act is also necessary te be quoted,
| which readss |

"No such alteration to the advantage of a
state servant shall be made unless he has
made an application for the purpose within

I three years from the date on which his age

A _ and date of birth is accepted and recorded
* in the service register or book or any other
A record of service or within one year rrom

the date ot commencement of this Act, uhich
i ever is later,"

Under Section 5(2) of the Karnataka Abt, the applicant

I - ought to have sought alteration of his DOB within one year

1” ‘from the commencement of Act, énd,as no such alteration

f was sought within one year, the pfésent application is

¥ barred by m‘mﬁesides Section 4 of the said Act also spec:’l-
;“ fically bav alteration ot DOB except under Section S5 of

the Act, Asg the applicant did not seek alteration of DOB

within the time allowed by law, he is not entitled to saek

- the same at this distance of time,

The learned counsel for the applicant sought
%nd that Karnataka Act of 1974 has no aprlication

N ggoafﬁﬁz?bplicant as he was in IiS cadre, This contention
q‘t" < ) .

IS
s uﬁp
22 S

“

fy untenable in as much as the DOB of the applicant

h1é" service record cannot be altered in his ssrvice
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A

record maintained by the State Government of Karnataka as&\\
the DOB atter the applicant's promotion to ItS came to be

recordsd on the basis ot the DOB regcorded in his gervice

record maintained by the State Government, Suprems Court

in UOI Vs, Harnam Singh, reported in 1993 (2) Speed Post
Judgements 42, while interpreting Note 5 of t.R. 56 had

observed thus?

"1t yould be appropriate and in tune uwith
harmonious construction or the provision

to hold that inthe case ot those government
servants who were already in service before

1979, tor a period of more than-rive years
and vho intended to have their date of birth

corrected after 1979, may seek the correction

of date of birth within a reasonable time

after 1979 but in any event not later than

five years after the coming into force of

the amendment in 1979, This view would be

in consonance uith the intention ot the

rule making authority."”

-

It is th# decision which holds the field. As the applicant
has not sought relief within a reasonable time and has
approached only at the fag end of his service his claim

is barred by delay and latches,

13, The allegation that applicant came to knouw of
the mistake in DOB only during the year 1990, even it true
is of no avail, because it is too late in thedéﬁ4ay and
wvant of knouledge is no excuse., Thus none of the decisions

relied upon tor the applicant comes to his rescue.

14, Statutory Rules on the lines of Karnataka

Act of 1974 came to be tramed by Andhra Pradesh called
A.F, Public Employment (Recording and Alteration ot Date
of Birth) Rules 1984, In Government of Andhra Pradesh Vs.

b
M.HayagirivSarma, reported in (1990) 2 SCC 682, Supreme

Court had alloued the appeal and set aside the order of

' veees9/-
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the order of Andhra Pradesh Admiﬁistrative Tribunal'holding
s %)/NL 0 %’}’Vt_ ' . . o
that Rule 5 is not.m %%mgut to Constitution of India
and prayef for alteration of DOB recorded finally cannot
be altered even under Births,‘Deathsvand Marriages Requ-
lation 1886 in vieu of Rules 4 and -5 of 1984 Rules. To
support their contention DOB recorded by the State Gguern-
ment has to be accepted by'Centfal Government in case of
I1.A.S., or I.F.5, officer promoted from State Civil Service
cannot. be altered, the learned counsel for respondents
have relied uponlthe decision in Jayatilal Khare VS;VUUI
(3abalpur Bench) reported in (1991) 17 ATC 918, " The relevant
observation summarised in the Head note readss: .
Mynder Rules 16-A(3) and 16-A(4) of the A1l
India Services (Death-cum-Retirement Benefits)
Rules, 1958 the date of birth as recorded '
in the service book and other official docu-
ments of the Statse Government has to be-
accepted by the Central Government and once

X accepted becomes absolute and irrevocable
A for the purposes of superannuation and can-

not be altered,"

We have already reached such a conclusion in para($ supra.

15, In the conspectus ahd»éirtumspanées of the
cass, we find no merit in this application and we hersby

| dismiss the same but without any order as to costs.
| o wa

- &d- =d- |
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CENTRAL ADMINISTRATIVE TRIBUNAL -

e “BANG

A)

L BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-560 038.

4 AUG 1993

Dated:

REVIEW APPLICATION N0.27/93 in

APPLICATION NO(s),

619 of 92, -/

Te
1, Sri.B.Reghotham Rso,

v/s EEEEQDQEDELE)Secretary,ﬂinistry

of Personnel,Public Grievences
and Pensions,NDelhi & Others.

8/c.Late B.Seshagiri Reo Desai,
Forme#ly Deputy Conservator of Forests,
Kdppe Division,Koppa,Chikkemsgajur Dist.

2. DOr.Mm,$.Nsgarzja,Rdvocete,
No.11, Second Floor, I Cross,
Sujathe Complex,Gandhinegar,

Bangelore-9.

3. Secretary,Ministry of Personnel,

Public Grievences and
North Block,Neuw Delhi,

4, Secretery,Ministry of

Pensions,

Environment of Forests,

Peryzvaren Bhavan,lodi

Roed,New Celhi-110 003,

5. Secretary, Government of Ksrnatake,
Department of Forests,Animal Husbandry
end Fisheries,Vicdhanz Soudhas,Bengzlores

£,

. SUBJECT:- Forwarding o

g of copies of the Order passed by

the Centreal Bdministrative Tribunal,Bangalore Sench’

Bangeslore.

: Please find enclosed herewith a copy of the ORDER/
'STAY/INTERIM ORDER.passed by. this Tribunal in the sbove said
applibation(s) on _21-07-93. ______

- Goned

.

- _DEPUTY REGISTRAR
FIUDICIEL BRANCHES,

-
ﬁkxngfifiﬁéf
/‘/ ' '

e
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1. The applicant has sought a review of the order dated 26.5.93
passed in O.A. No.619/92 on the ground that in para 9 of the

order while referring to the decision in NAREN CHANDRA CHAKRAVORTY
V. UNION OF INDIA [1993] 23 ATC 554 where it was held that the
right to seek correction of date of bhirth continues till the
service, has ultinately reached the conclusion that the applica-
tion was barred by delay and laches and, therefore, it should
‘be rectified by allowing the application.

2. The error alleged in this Review Application is not an error
apparent on the face of the record but according to the applicant
higself, is an erroneous application. of the decision on which
the applicant has relied upon. The power of review is restricted )
to the error apparent on the face of the record like any clerical %
or typoyraphical error and not to any conclusion which according
to the applicant is erroneocus. If the applicant is aggrieved,
it has to be made very clear by us, that his renedy is not by
application of this nature but lies elsewhere. Thus we find
no merit in thisapplication and therefore it is liable for rejec-

tion. For this reason we find no merit in this review application

and the same is disaissed by way of circulation in terms of Rule
| 17 of the Central Adaninistrative Tribunal [Procedure] Rules 1987.
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BEEWETHECENTRALAMNISTRATIVETRIBJNAL
: BANGAIDREBENG‘I BANGAIDRE‘

DAT@THISTHE'IWENI'YFIRSI‘DAYOFJULY1993
Present. A
'ble Shri s. Gurusankaran oo Member [A)
Hon'ble Shri A.N. Vujjamradhya cos Member {J ]

REVIEW APPLICATION NO.27/93

B. Raghothan Rao,

- Aged 58 years,

S/o late B. Seshagiri Rao Desai,

Foramerly Deputy Conservator

of Forests, Koppa Division, :

Koppa, Chikkamagalur District. ... Petitioner

[Dr. M.S. Naga.faja e+« Advocate]

V.

1. Union of India -
represented by its
Secretary to Governnent,
Ministry of Personnel, Public
Grievances and Pensions,
North Block, New Delhi.

2. The Secretary,
Governeent of India,
Ministry of Environment of Forests,
Paryavaran Bhavan,
Lodi'Road, New Delhi-110 003.

3. State of Karnataka,
represented by the
Secretary to Governaent,
Deptt. of Forests,

Ani.eal Husbandry and Fisheries,
Governaent of Karnataka,
Vidhana Soudha,

Bmvgalore. ‘ _ _ .+« Respondents

Tnis Review application having cose up for dispoéal by circu-
lation before this Tribunal today, Hon'ble A.N. Vujjanaradhya,
Mesber [J), wade the following:
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1. The applicant has sought a review of the order dated 26.5.93

passed in O.A. No.619/92 on the ground that in para 9 of the

order while referring to the decision in NAREN CHANDRA CHAKRAVORTY

- V. UNION OF INDIA [1993] 23 ATC 554 where it was held that the

| right to seek correction of date of birth continues till the

service, has ultinmately reached the conclusion that the applica-

tion was barred by delay and laches and, therefore, it should
be rectified by allowing the application.

2. The error alleged in this Review Application is not an error
apparent on the face of the record but according to the applicant
hiasself, is an erronsous application of the decisioa oa which
the applicant has relied upon. The power of review is restricted
to the error apparent on the face of the record like any clerical
or typoyraphical errar and not to any oconclusion which according
to the applicant is erroneous. If the applicant is aggrieved,
it has to be .ade very clear by us, that his renedy is not by
application of this nature but lies elsewhere. Thus we find
no merit in thisapplication and therefore it is liable for rejec-
tion. For this reason we find no werit in this review application
and the same is disaissed by way of circulation in terus of Rule
, 17 of the Ceatral Adainistrative Tribunal [Procedure ] Rules 1987,
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CENTRAL ADNINISTRATIVE TRIBUNRL
BANGALORE BENCH

\

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-560 038,

4 AUG 1993

619 of 92, -/

Dated:

REVIEW APPLICATION N0,27/93 in
RPPL ICATION NO(s).

v/s

-4..-.-...._.-—_--_—

of Personnel Public Grlevances
and Pensions,NDelhi & Others.,

Sri.B.Raghotham Rso,

8/oc.Lete B.Seshagiri Rao Desai,

Formedly Deputy Conservator of Forests,
Kappe Division,Koppa,Chikkemagalur Dist.

Br.M.8,Negareja,Rdvocate,
No.11, Second Floor, I Cross,
Sujathe Comples,Gandhinegsar,
Bangelore-9,

Secretary,Minietry of Personnel,
Public Grievances and Fensions,
North Block,New Delhi,

Secretery,Ministry of
Environment of Forests,
Peryavaren Bhaven,Lodi Road,New Celhi-110 003,

Secretary, Government of Karnataka,
Department of Forests,Animal Husbendry
and Fisheries,Vicdhane SOUdha Bengslores

' SUBJECT:~ Foruwarding of copiss of the Drder;passed by

the Centrzl Administrgtive Tribunal,Bangalore Sench’
Bangelore.
Please find enclosed hereuwith a copy of the DRDER/

STAY/INTERIM ORDER.passed by this Tribunal in the above said

21-07-93.,
Bo—h

DEPUTY REGISTRAR’
EGUDICIﬁL BRANCHES,



BEFORE THE CENTRAL ADMINISTRATIVE TRIBINAL

BANGALORE BENCH ¢ BANGALORE

DATED THIS THE 19TH DAY OF OCTOBER, 1993

PRESENT

HON'BLE SHRL S. GURUSANKARAN o, .  MEMBER (R)

{

HON'BLE SHRI A.N.VUIJANARADHYA .. mEMEER (3)

. BEVIEW APPLICATION No.59/93. gg 21:7!3&5//////4
B. Raghotham Rao, |
Rged 58 ysars,
S/o. Late B. Seshagiri Rao Desai,
formerly Daputy Conegervator
of Forests, Koppa snd later Social
Forestry, Kolar, presently residing

at No.226, 45th Cross, 8th Block,
Jayanagar, Bangalors-560 082. cee

Vs, v

(Dr. M.S. Nagaraja .. Advocate )

1. Unicn of India,
represented by its
Secretary to Government,
Ministry of Personnel, Public
' Grisvances and Pensions,
North Block, New Delhi-110 061,

2, The Secretary, -
Government of India,
Ministry ef Environment and Forests,
Parya Bhavan, Lodi Road,
New Dekhi~110 003,

i_3.'The State of'Kainataka,'

representad by its

Secretary to Government,

Department of Foréstg & Ecology,
. 4th Floor, M.S. Building,

Bangalore~560- 001, cee Respondents "

u

A}

‘;Vyjjénarédhya, fember (3) made the fcllowings

ORDER

Petitionsr

This Revies spplication having come up for disposal -

‘by dirculation tefars this Tribunal today, Hon'ble Shri A.N.
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This Review apblicatipn has been filed by the apblicant
for review of therrder passed in Review application No.27/93 on
1.7.1993 by this bench and also tha orders pessed in 0.A.No.613/92
on 26,5.1993, It has been stated in the application that-this.
Rev'iew applicetion has been filed under Section 22(3) of the
Administrative Tribunals hct, 1985, read with Rule 1?‘of the

Central Administrative Tribunal (Procedure) Rules,

2. We ere of the view that this Review applicstion is not
maintainable since the rules do not provide for a sacond reviaw,.
i.e;; the review of the orders passed by a bench on a8 Review
applicatiqn submitted by the applicant in rebiewing the orders of
the bench in the original application. Even otheruise, thers are
no sufficiént grounds brought out by the applicant'in the present
review application for reviewing the orders dated 1.7.13893 in
R.A.N0.27/93, since we find that the applicant has only reagitated

the very same submissions made by him in R.A.27/93. \\

3. Accordingly, we reject the review application at the

.

 admission stage by circulation under Rule 17 of the Central fAdminis-_ -

trative Tribunel (Procedure) Rules,
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